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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¥
e PATNAL;,BENCH PATNA Co
g | Order Sheet

0A - 585/96 .

199 m ess vem saes sess soen ses

L e - e sees, vet Apphcatlon No...
- Applicant (5) se. wwes e oo Respondem (s) eer seee sase seer cees saws

Advocate for Applicant (s) ... ... wevin. . .Advocate _for Respendent (s) ... .

4% 4BMe gee cTOs e Es eces ccis  “S° eee eues seer Bes TS eess SRES ceay L... ceno dse cese sees L.

" Note of Resistry | | Orders of the Tribunal

N e

1./ 31.3.98,"

Shri R.H. Prasad, the 60uhsel for the'applicant.

Ve - : . r'v

Heard learned counsel for the appllcant on the

‘ R Y quastlan of admxssxen. Admlt. Issue notices to the

| o e s Lt LY

P Lin respondents to Flla thelr urltten statement within four
ipad KepT ! ) Ry

%;Ia‘” ¢ 17 ] weeks. Re;ozndar, if any, may be filed by the applicant
within two weeks thereafter. List it on 1.7.98 before
*“Jﬁ}hﬁ“i Registrar for completi on of pleadings. Requisites

may be filed within 10 days.

'¢>“/€%§§%/’*’5 | : :.~§Jﬁ§;ﬁ

/CBS A i (LeR.K. Prasad) - -~ (V.N. Mehrotra)
' Member (A) - - ‘Vice~-chairman
12/1, 7,1998 Nope for the parties, Notices were served

to the Sr.Standing Counsel on behalf of the respondents
Receipt showing service of notice is kept in flle ce.
W/s has not yet been filed, Four weeks further tine

is allowed to file the same. List on 7.8.1998 for
completion of”records.

SN T e ( vﬁﬁ&é§?&2355§5/3

MEB, | S Dy.Registrar

- 13/7.8.98] - . - . .None for the parties, Notices were served

., to-the Senior Standing Counsel on behalf of the
| W/S has not yet been filed. 4 weeks

respondents.
List

further time-is allowed to file the same.
on 15.9.98 for completion of records.
} . A X N P

: (S, PRASAD )
- 1/C Dy. Registrar
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14/15.9. 98 ' Noﬁe'for the parties. . WS-has not yet
4 weeks further time is allowed to

List it on 9.11.1998 for completion

been filed.
file the WS.
of records.

) . | (S« PRASAD)- -

aM, I1/C Dy. Registrar

o« e

£5xEx2x X2 F8x | 5 .

15/9.11,98 Shri Ram Hriday Prasad, learndd Counsel for the
: applicant present. Nonme for the respondents. Though
3'adjournments have already been -granted for filing WS..
WS has not been filed, List this case befcre the Hon'ble

‘bench on2,12.98 for direction, '
Q%UUw;,QA"‘ 4

+

: . (A.K,VErma)v .
AKT B I _Registrar ’
16./ 2.12.98. W/S not yet filed. Four weeks further time is
allowed for the same. Rejoinder, if any, may be filed

within two weeks thereafter. List it on 15.2.99 for

direction.

o . ‘ N~
/ces/ ‘ (L AKSHMAN JHA) (L.R.K. PRASAD)
\_ | MEMBER (3J) o , MEMBER (A)

Shri V;M:K.finha,'sr.S;C.ifor the respondents,
The learned counsel for the respordents

prayv for and is allowed four weeks further time
to file W/». Rejoinder, if any, may be,filed

w1th1n two weeks thereafter List it for

.directlon on 5, 5, 1999 . .
C>Q£ﬂm L k5>4493%if§iij;7

o ( Lakshman Jha ) ( L.R.K Prasad”)
MES, - Memer (J) : Member (A)



18/5.5.,4999 .. ©.ANo,585/96
None for the applicant,

W/s not filed so far, Four weeks
further tire is allowed to file the same,
Rejoinder, if any, may be filed within a
week thereafterﬂ List it for direction on
28, 6,1999,

S LR S i

| 4 ( Lakshﬁan Jha ) - L
MES, Member (J) ' ( ﬁgﬁa%efr?z?d )

. +-19./ 28.6.99. |
R On t he request.made by'the Sr. Standing .Counsel

the matter be listed after four weeks by way of last chance

N »

»on é9.7.99 for heéging._ln‘tha;mean while, the respondents

may file W/S,

R b‘jv . .y o . . e i é/"/. ,
- /ces/ (LeR.K. PRASAD)- - (s. NARAYAN)

MEMBER (A) |  VICE-CH AIRMAN
20/29,07,99 For?ﬁant of time, hearingis is adjourned
to 28,09,1999, éékjﬁ"

) | (Lo 3 KePrasad) (S.Narayan)
SKJ Member(A) o Vice-Chairman

21/28,9:99 None for the partiés;
List it for hearing on 26,11,1999 ,
" AKT (L.JHA) . (L.R.K.PRASAD)
' MEMBER (J) MEMBER(A) =

ok
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6.11,1999 List it for hearing on 17.1. 200072 o ‘f

R | Vo |
(mm%ﬁﬂm) ( L.R.K, Prasad )

MFS. v - Member (J) ' Member (&)

v

23./ 17.1.2000, T

For yant ef time, hearing is adjourned to 9.3.2000.

/css/ (L' HMINGLTANA) . (5. NARAYAN)
MEMBER (A) VICE-CHAIRMAN. .

' 24/09.03.2000 For want of time, list it on 05.05,2000

o for hearing, = - 4§
SKJI L.Hm%’fggliana)/M @a) ~ {s.Narmayan)/V.C.

ﬂ25/5.5.2000 As D.B. of Court No, I‘is‘sitting
hi, list 1t for hearing on 6 7 2000.

( Léﬁé;a ) o
L Memper (J)

SKS

26/6.7.2000 None ior the parties,
List it for hearing on 17,8,2000 as a last chanc

Qpr
(L;I-,MINGLIANA)‘ (L:THA)
MEMBER(A) MEMBER(J)

AKJ

*

27/17,8,2000 Nane for the appliéant even today.

In view of the order passed on 6,7.2000,
the case is dismissed for default.

?\»
( L. Jha ) | ( LeReK. Prasad )
SRK/ ~ Member(J) : ., Member (A)



